FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
PARTICULARS DETAILS
1.|NAME OF CORPORATE DEBTOR  |MANGLAM APARTMENTS LTD
2.| Date of Incorporation of Corporate Debtor | 05-Feb-1985

3. | Authority under which Corporate Debtor | Registrar of Companies, Delhi
is Incorporated/Registered

4. Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor

5. | Address of the registered office & principal| F-35/4, Ground Floor, Okhla Industrial Area,
office (if any) of Corporate Debtor Phase-Il, New Delhi -110020

6. | Date of closure of Insolvency 15-04-2024
Resolution Process

7. | Liquidation commencement date

of Corporate Debtor

8. | Name & Registration Number of Insolvency
Professional acting as Liquidator

9. | Address and Email of the liquidator

as registered with the Board

10.| Address and e-mail to be used for

U45202DL1985PLC020056

22-04-2024 (Order of 15-04-2024,
received on 22-04-24)

DEVVART RANA
Regn. No: IBBI/IPA-02/IP-N00680/2018-19/12025

Apt 684, Sec-A, Pkt B&C, Vasant Kunj, New Delhi -70
Email: devvartrana@gmail.com

Apt 684, Sec-A, Pkt B&C, Vasant Kunj, New Delhi -70
correspondence with the liquidator Email: devvartrana@gmail.com

11.| Last date for submission of Claims 21-05-2024

gt st
AT St=Tes =SeoTm

[T fRarar 3R S 0T o1 e ar s (AREHTI ufehar)
ﬁﬁw—lﬁ‘r 2016 & ﬁﬁmﬂ 12 asswe‘?m]

1. Erqi‘izéqmamqm I améﬁzv%ﬁlé@
2. |BURT <IER & e @ fifdr |05 e 1985
3. | fdrmRor e AN+ Brie |IRReR 3l draol— e

STaR i / aofiga &
4. | BURE STER & HruNe TEer | U45202DL1985PLC020056
TRET / e S TeA G
5. zmq’h—c'éﬂarr\fiﬁ ' AR YT | Ut—35 / 4, UTSS Fel IR, ST 3R 8121, Hd—2,

Fraferd (@fe B T an) T uar |98 fAeeli —110020
6. | DA GHIGIR B Wdel 3 R0l |15 313 T 2024

T aAeTHAT aTg fofdr
7. BN GG & Hder 3

22 3101 2024 (15 31U 2024 BT,

GREATY o1 ffer 22 TS 24 DT AT §31)
8. | UREHID & WU § BRRA | Saad TOTT

0T el SIETCT UIh e BT |Gl ¥.:IBBI/IPA-02/IP-N00680/2018-19/12025
A1 AR IR TR
0. | TREHTIE BT I AR $—Hed, | AUEHE 684, e, Glebe d1 g W, i o, 3 fieedl —70
ST o a1S & uoflasg @ A devvartrana@gmail.com
10. UREATID @ o0 TamaR @ | STUTeHe 684, Qe U, Yide 41 Us 4],

forY SUANT b T el qe | A e, TS faeet —70
AR S a0 devvartrana@gmail.com

Notice is hereby given that the National Company Law Tribunal (New Delhi- Court-lll) has ordered the
commencement of liquidation of the Manglam Apartments Limited on 15-04-024 under section 33 of the
Code.

The stakeholders of Manglam Apartments Limited are hereby called upon to submit their claims with
proof on or before 21-05-2024 (thirty days from the liquidation commencement date), to the liquidator at
the address mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proofin person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Date : 26.04.2024 DEVVART RANA

Place : New Delhi Liquidator, Manglam Apartments Ltd
Regn. No.:IBBI/IPA-02/IP-N00680/2018-19/12025 | AFA Valid till : 22-11-2024
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